TR &, §.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

1.5 -&1.Te.-31.-21042026-271916
CG-TL-E-21042026-271916

T
EXTRAORDINARY
AWM II—Evs 3—39-Tvs (ii)
PART II—Section 3—Sub-section (ii)

grfee ¥ THfAT
PUBLISHED BY AUTHORITY

. 1879] 75 Reeeht, AT, ot 18, 2026/ 28, 1948
No. 1879] NEW DELHI, SATURDAY, APRIL 18, 2026/CHAITRA 28, 1948
I HATAT
(cferor weg Ta)

freheTaTe, 13 19, 2026

.37, 1949(37).—a srfarfa=r, 1989 (1989 =T 24) Fit €T 20A F¥ IT-4T=T (1) FTXT Ta< «Ti=<r il
T TART 2 g0 (ST 30T “Ih AT IR gl TATE), % ALY, TH T2 § HIE g1 & TAT (o6 qrasfi=h
29T T I o, ATIAT | FoT S 7 T FEawor, ey T3er 57 & TR [ (el |, HTTheT Hed
F FTHEIET TTH AT ATt Hed  [ATAHFTeT am #, a2397H 3T srahaedt 29T & a= &.41T.
740/06-08 9% T THI HEAT 482 & T TT TSF UL &dq FT AT, 7Aiq “FHer Yo aRasen %
fAeaTes % o0 sraed s g, TAg g7 UHT A &7 TR e i ST FIT =iod e gl

Fre AT =ARE, ST I IH § &= T@ar g, 98 =° ATIg=Ar & 59T H THeE i qaE T
dr| (30) fa=t & srafer % fiaw, I<F srfarfa=e i amT 20-D FT IT-8m2T (1) F faid, ST 3297 & fou
ITF G o ATAURT 3T ITANT 92 AT TET FT qhaT 2

2765 G1/2026 (1)
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T UHT ST A SATERIg0T g HeTH ATTERTLT, SrATq TS Heo SATerahTl, Aaahraect] &l ol rad
& H TEQT ol SITUIT TAT IHH AT 6 ST TTL T F 3Toha o0 STOI| TET FTTERTL, AT T57ed H2A
ATEFTIN, ATHTICAT SMIRY FLA AT SATE T AT & F FAAT HIAAT TTFFT F ATEAH T TAGTS FT

FAET T HT S AT THT STl T AT & TATG a9 Lo ATGIg % orw GiF Afeug gq aaq
TSR BT ATA9TF AHEAT S ATer Tohe T AT STfah ST o IU20d, Seer FIT UHT si=iat &l Tigd

AAAT AT THA FT THAT B

3% erfarfae Y e 20-D Y ST-4T=T (2) F s qiH oot g Terd ATy g 3 o wre

ot streer sifaw grm

T ATAGAAT 6 ST AT ATAT A 6T qH TSTATG T 77 (a0 ITeAee & qAT Togeh AT<h HeH
TSR o ST HIATAT H IAHT TAATHA HT T g

AEAT

srfEugr & iRt 1 g stier yaer TS F ATHraed! ook §, HIAARIET He & HIAARIET ATH AT
FARITAT HEA o [ATATARIST ATH §, THALH L ATRTIAT €91 & 1= Foh.HT, 740/06-08 9 Forq
T AT 482 F VI UL, THY. 5.326 He S[fA F S%oA I TS IR A & AHI0T)

T
. EENEG] g #r 4 F AqER
.9 | GSAFAN | AHFAH | LPM e
. EETR TR T A
|- (TFs . Fe)
1 FIHRET FTRHFRET 141 0.096 qERT I 9eT
2 FIEAGIET FTEHBIET 142 1.448 5 ‘Eﬁg YLMC #rear
— =
3 FIEAEET FIEHEET 143 0.298 ST )
4 EAIEEEIC FTTEHRTET 147 0.569 HERT g RE RIS
STET ATATLEHFT
5 TR FTRHFRET 226 0.143 TATH
TR
6 FIHHRET ENIEEENCA 288 0.01 aeT TSR
7 FIEAEET FIEHEGET | 4303 0.03 ST g TSR
8 STRTIeAT IEIGIEEAE 818 0.232 aeT FT
9 ARTIEAT IEIGIREAE 819 0.079 ST g T TTHASTY
10 STRTIeAT IEIGIEEAE 822 0.36 aeT AT FAT FATS
11 ARTIEAT IEIGIREAE 823 0.032 ST g AT ATIg
12 ARTIEAT IEIGIREE] 824 0.032 ST g AT dehe TA&HT
13 STRTIeAT IEIGIEEAE 837 0.969 TeT AT AEaTH
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14 STRTIeAT IEIGIEEAE 838 0.058 ST g IEEEEGEIE IR
15 EEEIRE fafeafeTeT 839 0.071 ST g IGEEECEICIRIRIE
16 STRTIAT IEIGIEAE 840 0.052 aeT AT Ta9 AT
17 STRTIAT IEIGIEEAE 841 0.014 TeT et fifqame
T faeet forar
18 | st | AfAfEET | 853 0.108 TeT i
TR qeTE
19 EEEIRE fafefeTeT 863 0.282 ST g HedT qegadt
20 | sweRt | ffRETer | 867 0.016 TET S FraT
21 EEEIREC] fafafereT 868 0.112 et W AT
22 STRTIAT IEIGIREAE 875 0.126 qLRTT qreTa
23 FAFRTIeAT IRIEICEIC] 2404 0.057 qERTT AT &
24 | oETTest | ffAfEwTer | 2870 0.132 TeT i e
Total: 5.326

[®T. . RSP/Gazette/20A/LC.N0.482/BZA-VSKP/BZA]
HATS FATL, 2 / &t / sreuadt

MINISTRY OF RAILWAYS
(South Central Railway)
NOTIFICATION
Secunderabad, the 13th April, 2026

S.0. 1949(E).—In exercise of the power conferred by sub-section (1) of Section 20A of the Railways Act,
1989 (24 of 1989) (herein after referred to as the said Act), the Central Government after being satisfied that for the
public purpose, the land, the brief description of which is given in the schedule annexed here to, is required for the
execution of The Special Railway Project namely, “Construction of Road Over Bridge in Lieu of Level Crossing (LC)
No. 482 at Km.740/06-08 in between Bayyavaram and Anakapalle Stations” in Kasimkota Village of Kasimkota Mandal
& Pisinikada Village of Anakapalli Mandal in Anakapalli District in the State of Andhra Pradesh, hereby declares its

intension to acquire such land.

Any person interested in the said land may, within a period of thirty (30) days from the date of publication of
this notification in the Official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose

under sub-section (1) of Section 20-D of the said Act.

Every such objection, shall be made to the Competent Authority for Land Acquisition officer, namely,
Revenue Divisional Officer, Anakapalli in writing and shall be set out the grounds there of and the Competent Authority

and Revenue Divisional Officer, Anakapalli shall give the objector an opportunity of being heard, either in person or by
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legal practitioner and may, after hearing all such objections and after making such further enquiry, if any as the

Competent Authority for Land Acquisition thinks necessary, by order, either allow or disallow the objections.

the said act shall be final.

Any order made by the Competent Authority for Land Acquisition under sub section (2) of section 20-D of

The land plans and other details of the land covered under this notification are available and can be inspected

by the interested persons at the aforesaid office of the Competent Authority.

SCHEDULE

Description of Lands in Acquisition: Construction of Road Over Bridge in Lieu of Level Crossing (L.C) No. 482

to an extent of Ac 5.326 cts at Km.740/06-08 in between Bayyavaram and Anakapalle Stations in Kasimkota

Village of Kasimkota Mandal & Pisinikada Village of Anakapalli Mandal in Anakapalli District in the State of

Andhra Pradesh.
ROB
SLN Name of the Name of the LPM affected Land Name of the Pattadar
. No.
Mandal Village No. extent Nature as per resurvey
(Ac.cts)
1 Kasimkota Kasimkota 141 0.096 Govt land Punta
. . Govt land
2 Kasimkota Kasimkota 142 1.448 ] YLMC Kaluva
acquired
3 Kasimkota Kasimkota 143 0.298 Patta land Bura Appalakonda/Apparao
4 Kasimkota Kasimkota 147 0.569 Govt land Railway road
) i Doddi Appalanarasamma/
5 Kasimkota Kasimkota 226 0.143 Inam land .
Nookaraju
6 Kasimkota Kasimkota 288 0.01 Patta land Pattadar
7 Kasimkota Kasimkota 4303 0.03 Patta land Pattadar
8 Anakapalli Pisinikada 818 0.232 Patta land Karri
9 Anakapalli Pisinikada 819 0.079 Patta land Karri Ramana babu
10 Anakapalli Pisinikada 822 0.36 Patta land Boyina Santha Kumari
11 Anakapalli Pisinikada 823 0.032 Patta land Malla Naidu
12 Anakapalli Pisinikada 824 0.032 Patta land Yellapu Venkata lakshmi
13 Anakapalli Pisinikada 837 0.969 Patta land Nagireddi Tarakaram
14 Anakapalli Pisinikada 838 0.058 Patta land Silaparasetti Naga raju
15 Anakapalli Pisinikada 839 0.071 Patta land Silaparasetti Naga raju
16 Anakapalli Pisinikada 840 0.052 Patta land Maddala Pavan Kumar
17 Anakapalli Pisinikada 841 0.014 Patta land Chintalanka Srinivasa rao
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18 Anakapalli Pisinikada 853 0.108 Patta land Koribilli Siva
Gowri Sanyasirao

19 Anakapalli Pisinikada 863 0.282 Patta land Malla Satyavathi

20 Anakapalli Pisinikada 867 0.016 Patta land Kunisetti

21 Anakapalli Pisinikada 868 0.112 Patta land Antyakula

22 Anakapalli Pisinikada 875 0.126 Govt land Cheruvu

23 Anakapalli Pisinikada 2404 0.057 Govt land Railway track

24 Anakapalli Pisinikada 2870 0.132 Patta land Peela

Total: 5.326

[F. No. RSP/Gazette/20A/LC.No.482/BZA-VSKP/BZA]

MANOJ KUMAR, CE/C/RSP
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